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lssued by the end of 1983 when such
prohibition would alsg be applicable
to the aforesafiy three States. In the
intervening period prosecution for
offences  relating to Ganja are
-covered under the rules framed
-under section 10 of the aforesaid
. Act by the State Government read
wiith their respective excise laws,
The prosecution should therefore
be covered under.the rules framed
by the Delhi State Administration
under section 10 of the aforesaid Act
read - with their excise laws: The
Delhi Administration has, thérefore,
appropriately been advised to file a
Revision in the Commnetent Higher
r Court. \ e

Representation of SC/ST in Clasg ‘A’
posts of Government
1899, SHRI*H. HANMANTHAP.
PA: Will the PRIME MINISTER be
pleased .to state

(a) what iy the percentage of
representation . of Scheduled Castes
and Scheduled Tribes in Class ‘A’
posts of the Central Government;

and P NS |

{(b) what steps Government pro-
pose to take to improve the percént-
age of Scheduled Castes and Sche-
duled Tribes in these posts?

THE DEPUTY MINISTRY IN THE
MINISTRY OF PERSONNEL

" PUBLIC GRIEVANCES AND
PENSIONS (SHRI BIREN SINGH
"ENGTI): (a) The percentage of

representation of Group ‘A’ posts of
the Central Government as on -1-1-
1985, is-7.30 per cent and-1.73 per
cent for Scheduled Castes and
Scheduled Tribes respectively.

(b) In vosts which are filled by
Direct Recrulitment, various conces-
sions in age, ftrovelling allowances,
relaxation in minmum standard
and relaxation [n experience qualifi-
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cation have been provided. Provi~
sioni also exists for separate inter-
view of candidates belonging to
these communities ag well as ftotal
exemption for them from payment
of  fees. In some cases, Limited
Departimental examifinations confined -
only to Scheduled Castes and Sche-
duled Tribes candidates are also
held. Coaching centres have also

been started to prepare Scheduled
Castes and Scheduleq Tribes candi- .
dates for various competitive exami-

nations, for recruitment to various

services|posts, These steps are re-

sulting in progressive improvement
in the representation of Scheduled

Castes and Scheduled Tribes in °
Group ‘A’ Posts.
Technology for Silicon Solar Cells

1900. SHR] ASHWAN] KUMAR:
Will the PRM™IE MINISTER be

‘pleaseq to state:

(a) whether it is 5 fact that while
rejecting the import og photovoltaic
technology for silicon solar cells in
favour of the know-how developed
by Bharat Heavy Electricals Limited
and Central Electronics Limited,
Government hag discarded the - Im-
poriy Substitution Award Winning
solar cell technology, developed by -
the Solid State Physics Laboratory of
the Ministry of Defence, because it
wag never commermahsed no foreign
exchange was saved and yet im-

ports “were deemed to have - been
substituted;

(b) what are the details in this
regard; and

‘(e)} what action is contemplated
against’ persons responsible for mis-
leading the couniry and for failing
to take remedial steps?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND THE MINIS-
TFR OF STATE IN THE DEPART-
MENTS OF OCFAW DEVELOP-
MENT, ATOMIC ENERGY ELFC-
TRONICS A@ SPACE (SHRY



